{17 August, 2004] RAJYA SABHA

Staternent
Round Table Conferences on Panchayali Raj
Round Table II:

Sat-Sun., 28-29 August. Bangalore — "Panchayati Raj : Planning and
implementation and Rural Business Hubs", including the question of
paraliel bodies.

Round Table Il

Wed.-Thursday 22-23 September : Raipur — "Reservations in Panchayati
Raj", comprising Scheduled Tribes (including implementation of the
Provisions of the Panchayats (Extension to Scheduled Areas) Act, 1996
(PESA)), Scheduled Castes and Women.

Round Table |V

Sat-Sun 2-3 October: Chandigarh — "Panchayati Raj in Union Territories
and Panchayati Raj jurisprudence".

Round Table V

Wed.-Thur. 27-28 October : (Venue to be decided) — "Annual Reports
on the State of the Panchayats” (including preparation of a Devolution
index). _

Round Table V1

Sat.-Sun., 27-28 November: Guwahati—"Panchayati Raj Elections and
Audit".

Round Table V1!

Sat.-Sun., 11-12 December : Pune — "Capacity Building and Training for
Panchayati Raj Institutions”.

Role of Panchayats in developmental Programmes
1406. PROF. SAIF-UD-DIN SOZ: Will the Minister of PANCHAYATI
RAJ be pleased to state:

(a) whether Government propose to consfitute a monitoring agency
to go into the question of how best panchayats are undertaking small
developmental programmes; and '

(b) if so, the details thereof?
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THE MINISTER OF PANCHAYAT! RAJ (SHRiI MANI SHANKAR
AIYAR): (a) and (b) In the National Common Minimum Programme
(NCMP) of the Government it has been provided that Government will
ensure that all funds given to States for implementation of Poverty
Alleviation and Rural Development Schemes by Panchayat are neither
delayed nor diverted. Monitoring will be strict. The Government has
recently created a Ministry of Panchayati Raj w.e.f. 27.5.2004. This Ministry
is in the process of being set up. While there is no proposal for constituting
a monitoring agency as such, the Ministry is monitoring development
programmaes in association with its sister Ministry of Rural Development.

Two-tier Panchayat system

1407. SHRI T.T.V. DHINAKARAN: Will the Minister of PANCHAYATI
RAJ be pleased to state:

(a) Whether it is a fact that many States have been demanding
Constitution Amendment for two-tier Panchayat System;

(b} if so, what is the view of Government on this; and

(c} by when Government are likely te bring such Constitution
Amendment?

THE MINISTER OF PANCHAYATI RAJ (SHRI MAN! SHANKAR
AlIYAR): (a) Yes Sir.

(b) and (c) Having considered all aspects of the proposal, the Ministry
of Panchayati Raj has decided to facilitate and secure implementation of
the Constitution (73rd Amendment) Act, 1992 by States/UTs, in letter and
spirit, by encouraging States/UTs to adopt carefully drawn-up plans of
action to implement the existing provisions of the Constitution.

ONGC's entry into power business

1408. SHRIMATI S.G. INDIRA:
SHRI S.M. LALJAN BASHA:

Wil the Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether it is a fact that ONGC has plans to set up a number of
power plants;
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